a37 Written Awswers AGRAHAYANA 8, 1800 (SAKA)

various communities in the colony can
live: together in harmony, the situa-
-tion 18 expected to narmalise shortly.
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Bombay Company (P) Bombay

- 4266, SHRI JYOTIRMOY BASU:
Wil} the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleasad to state:

(a) whether it js a fact that the
Bombay Company (P), Limited, Bom-
bay which is a British-owned Com-
pany has decided to close down its
Branch Office in Delhi;

(b) if so, whether Government have
issued necessary permission to close
down its branch;
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(¢) whether Government have en-
sured that legitimate dues of the wor-
kers will -be cleaned; and

(d) if so, what safeguards have
been taken in this regard to ensure
that they do not liquidate their assets
before clearing the dues of the wor-
kers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d) The information is being oollec-
ted and it will be laid on the Table
of the House.

12.30 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Non-Wosxiwg or Sucas racromss

SHRI 8. 8. KOTHARI: (Mand-
saur): I call the attention of the
Minister of Food and Agriculture to
the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—
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THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): The Central Government
fixes only the minimum price of
sugarcane payable by sugar factories,
For 1988-60, the same basic mini-
mum price was fixed as for 1947-68,
viz, Rs. 1737 per quinta] linked
lo a recovery of 8.4 per cent. The
actual sugarcane price paid by the
sugar factories is dependent on the
priceg paid by producers of gur and
khandsari.

The date of commencemen. of
crushing operations is decided by
individua] sugar factries on the basi:
of estimated cane aveilability, the
period of maturity of the cane and
incentives, if any. According to the
information received upto the 25tk
November, 1088, 65 factories, out of
208, have already commenced crush-
ing operations for the 1868-86 season,
as against 121 factories which wen.
into production last year upto the
corresponding date, In Maharashtra,
Gujarat, Andhra Pradesh, Myscre.
Madras, Kerala and Pondicherry, the
number of sugar factories which have
commenced crushing operations is
higher, viz. 80 as against 48 which
commenced crushing operations upto
the corresponding date last year,

Crushing operations have been
someéwhat delayed in the Northern
States mainly in U.P. and Bihar. The
sugar factories in West Uttar Pra-
desh generally start crushing opera-
tions by about the middle of Nov-
ember and those in East Uttar Pra-
desh and North Bihar about a fort-
night latter. Only 4 factorie; in
Wesy Uttar Pradesh and one factovy
in East Uttar Pradesh have s fur
gone into production, as against 32
factories which went into  produc-
tion upto the corresponding date last
vear, No factory in Bihar has so
far gone Into production.

The sugar factories in U.P. Bihar
and other Northern States hLave not
eommenced production because no
‘sgresmant has yat  been reached

November 26, 1068

Factories (C.A.) 240
between the factories and the gro-
werg as to the price to be paid for
sugarcane this year. Last year, due
to shrinkage of area under sugurcune
and drought conditions prevailing at
the time of sowing, the total supply
of sugarcane had declined. There
was, therefore intense, competition
from gur and khandsari. The high
prices which were expected to pre-
vai]l in the free market and other
concessions given by the Government
to the industry enabled them tc pay
high prices for sugarcane. As a re-
sult of the effect of partial decontrol,
the area under sugarcane has in-
creased and the total production of
sugarcane js larger this year. The
excise duty rebate which was granted
last year will not be avallable to the
industry this year and levy quantity
to be secured by the Goveranment
has been rmised by 10 per cent. As
a result of these factors the industry
is anticipating a steep fall in the
price of sugar in the free marlet as
compared to last year. Whatever
may be the position, the price paid
to the grower should not be less than
the paying capacity of the fartories
and the latter should not be deter-
mined on an unduly low pric: ex-
pectation in the free market,

As mentioned above, the minuaum
price of sugarcane fixeq by the Gov-
ernment is a notional price und it
should be possible for the factories
to pay this year prices much higher
than the minimum price,

It is understood that negotiutions
are going on between the industry
and the sugarcane growers and some
settlement may emerge shortly to
the satisfaction of both parties

SHRI S. 8. KOTHARI; The hon.
Minister is a silent spectator when
the sugar industry is being con<ucd
in the flames of a cold war of attri-
tion between the mills and the sugar-
cane growers with regard 1o the price
of sugarcane. The hoo. Minister
himself has sdmitted that about 130
sugar mills have not yet commenced
production. It is already late Conse-
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quently, the workers, the sugar-cane
growers, and the mills have suffered,
and the excigse revenue of Govern-
ment has also suffered damage. Ie-
sides, there are reports in the news-
papers that the sugar prices in the
country have started spurting. This
is a dismal picture. The Govcin-
ment or the Minister is entire)y res-
ponsible for this state of affairs, be-
cause & minimum price of Rs T7.30L
per quinta] of sugarcane is so low
that the sugarcane grower is not
prepared to sel]l the sugarcane at that
prrice. In this context what really
happened was that the factorie: wer:
prepared to pay a higher price and
they thought that ouy of the 40 per
cent sugar sold in the free -aacket
they would be able to make up the
loss. But this year the hon. Minlsier
has disturbed the equilibrium. He
has raised the levy of sugar to T0 per
cent without realising what the
vonsequences would be,

Now the mills are not prepared Lo
pay the higher price because, firstly,
they feel that the free sugar is only
30 per cent; secondly the price would
come down to Rs. 250 per quintal wnd
thirdly the excise duty rebate which
wag Available last year would no
longer be available this year.

My indictment of Government is
that it has failed to evolve an inte-
grated cane price structure for sugar
millg so that between the sugar mills,
khandsari and gur production, the
allocated on a

increase the minimum price of sugar-
cane from Rs. 7.38 to 8.50 per quin-
tal? Becondly will he reduce the ex-

Agrahayang 5, 1890 (Saka)
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This is a vital problem. My final
question is this: why has the Gov-
ernment failed to create a fund for
modernisation and rehabilitation of
machinery of sugar factories as was
recommended by the expery com-
mittee known as the Gundu Rao
Committee, to reduce costs of pro-
duction? What steps are Govern-
ment going to take to resolve (the
crisis? Al] these questions are inter-
connected and he understands them
very well. Let him come out with
a solution.

SHRI JAGJIWAN RAM: He
raised several questions. As 1 have
stated. 1 said so last year also—the
minimum price that has been fixed is
a notiona] price. As 1 have already
stated, sugar factories can afford to
pay a price higher than the minimum
price. Therefore, any upward revi-
sion of the statutorily fixed minimum
price will inevitably lead to an in-
crease in the price of controlled sugar.

has

SHRI S S. KOTHARI: Reduce the
excise duty to absorb it,

SHRI JAGJIWAN RAM: Whatever
question the hon. Member has put is
from the angle of the industrialist
alone, Qovernment have to consider a
sugar policy taking into consideration
the interests of the cane grower, the
sugar producer and the consumer.
The sugar factory owners agre moet-
ing tomorrow and I am that
Rood sense wil] prevall and they will

tories will start within the next few
days,
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SHRI RANGA (Srikakulam): Why
are they not working?

seilitt K, N. PANDEY: Let him nut
interrupt.
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This notional rice which has been
. fixed by Government has proved un-
-realistic because of the fact that no
cultivator supplied cane a; this price
last year, nor are they going to
supply this year, nor are they going
-to do so in the future. Last year,
the cultivator got in Northern India
Rs, 10 to Rs, 17; in Andhra‘he got
only Rs. 11, and in certain parts of
Maharashtra he got Rs, 10 to Rs. 16.
‘If this price was real why should not
the cultivator supply ito the sugar
factory? The price was raised be-
cause of the fact that the gugar price
,in the free market went very high
and out of that the mill-owner gave
in a higher price for the entire cane,
even for that sugar which was called
levy sugar. This year he has fixed
the game price with a slight modi-
fication making the levy sugar 70
per cent and reducing the free sugar
to 30 per cent, but even if you raise
the free quota to 50 per cent., it is
not going to work because this type
of formula has created false hopes
in the minds of the cultivators who
think “God knows how much money
the factories are making, we are
getting much less”. At the same
time this type of formula has brought
‘the sugar factories into the political
arena because every party is deman-
ding a different price, some people
want Rs. 23 and some others want
"Rs. 25 per quintal

He said just now that the interesis

November 26, 1008

.come because they have not

Factories (C.A)) . :44

been

called. by the mill-owners. 5tili he

-is painting.a. rosy picture.

In view of these facis,.unless he is
ready 1o .increase the basic minimum
price, the factories are noi. going
to work, . May [ know from him if
he has consulted the growers and
other parties in fixing his notional
price? If this price was not fixed in
consultation with them, may I.know
whether .any negotiation going on
between the cultivators and the fac-
tory owners will be worthwhile?

SHRI JAGJIWAN RAM: The hon
Member has made many presump-
tions which he should not have done.
For instance, he says that last year
when the minimum price was fixed
the cane wag not available at thatl
price. It was not tne Government's
intention and I had made it quite
clear in the House that this was a
notional minimum price. 1 will re-
mind him and he will recoliect that
it was made very clear from the very

. beginning that the whole scheme was

conceived so that the grower would
get a price higher than this price.

‘Pherefore, it was never expected
thay the grower would offer his
sugarcane at this price. Nor is it

expected this year that the grower
will offer the sugarcane at the mini-
mum fixed pries.

st geo qwo Wt (quT) ¢ &
fRETE R R W g

SHRI JAGJIWAN RAM: There-

""!\bre,_,lh.i,i presumption tha; no gro-

wer will supply at this price ls not
relevant’ because that is not the In-
tention,

SHRI S, M. BANERJEE (Kanpur):
They will not supply.

SHRA JAGJIWAN RAM:-In cer.

. tain areay fagtories -haw~ startec

crushing- and. in- certain aress”where
the factorisy hawe net started crush-
ing thete is stiff competition -.from
gur and hhendeari and thersfore 2
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manceuverability has been provided.

to the sugar factories so that they
can offer an attractive price to the
sugareane cultivators in order to at-
tract sugarcane to .the factories in
competition with gur and khandsari.
As 1 have said negotiations have
started between the factories and
the cane growers ang the factory
owners are meeting tomorrow and I
am hoping that some solution will
be found to the satisfaction of botn
parties;
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SHRI S. KANDU (Balusore): 8ir,
before you go on to the next item on
the agenda, I request that you may
be pleased to allow some time for
discussing this topic. There is a lot
of things to say; it is a very import-
ant topic,

MR. SPEAKER: 1 cannot assure
anything now; I cannot promise any-
thing when anything is raised on the
floor of the House by surprise. A re-
quest may be made and I can eonsi-
der it.

1253 ks,
RE. QUESTION OF PRIVILEGE

MR. SPEAKER: Now, the point is,
vesterday, Shri George Fernandes
raised a question of privilege about
the arrest of Shri Madhu Limaye and
1 heard him, and then I said that I
would like to call on the Home
Minister to make a statement about
it later on. Now that Shri Madhu
Limaye is here, and since he has ex-
pressed a desire that he would like
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to place certain facts before the
House, I permit him to do so.
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“Obstructing members of either
House in the discharge of their
duty.



